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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

Original Application N0.391/2019

IN THE MATTER OF:-

SND Public School, Palwal. e Applicant

Versus

State of Haryana & Ors.
s Respondent(s)

Status report of Dusmanta Kumar
Behera, Special Secretary to
Government Haryana, Urban Local
Bodies Department, on behalf of the
State of Haryana in compliance of
order dated 28" January, 2022 of

Hon’ble National Green Tribunal.

RESPECTFULLY SHOWETH:-

1. That I, in my official capacity as Special Secretary to Government
Haryana, Urban Local Bodies Department, am well conversant with the facts
and circumstances of the present case and competent to file the present
status " report on behalf of the State of Haryana, on the basis of

record/information made available to the deponent.

2. Earlier, the status report was filed by District Municipal Commissioner,
Palwal before Hon’ble NGT in which Principal Bench of Hon'ble NGT remarked

that:-

“We find the said record to be prima facie fictitious and unreliable.
Frequency and time lag in use of same vehicles is almost impossible”.
3. That the status report is being filed with respect to the directions dated

28" January, 2022 issued by Hon’ble Tribunal in the above mentioned
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Application which is to be complied. The relevant part of said order dated

28™ January, 2022 is reproduced hereunder:-

7. It is @ matter of great regret that on the face of it the document
is false and based on imagination and not on reality. By way of
example, it is seen that same Vehicle(s) no. 6958 is said to have
been continuously loaded within short gap of around 10 minutes
repeatedly with heavy amount of waste, which is practica//y
impossible. Same appears to be the position of other vehicles. The
authorities do not seem to be applying their mind and are content
with hiring some agency who may be preparing fake record, with

no check.

8. Apart from above, there still appears to be remaining residual
waste which has not been accounted for by mentioning further
processing. It is not clear how utilization of stabilized waste is to be
made. The Municipal Council, Palwal requires proper guidance and
the technical assistance to resolve this issue. We recall
observations in OA No. 1011/2018, Jagdish Kumar vs. State of
Haryana, vide order dated 23.09.2021 that many Municipal
Corporations/Municipalities in the State have been struggling to

remediate the legacy waste.

9. In view of the above, the State Government needs to take steps
to provide technical guidance to authorities in Districts so as to
ensure that the entire remediation process of bio-mining as well as
setting up of waste processing plants is in accordance with the

MSW Rules and the Guidelines of CPCB.

10. Accordingly, we direct Secretary, Urban Development with
assistance of State PCB and Regional Officer, CPCB (as a Special
invitee) to look into the matter and take remedial action, including

action for preparation and filing false report. The Secretary, Urban
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Development may call a meeting in the matter within one month
and conclude the action to be taken within one month thereafter.
The State PCB may assess and recover compensation for the
violations from the concerned violators. The status of action taken

as on 30.04.2022 may be furnished to this Tribunal before the next

date”.

4, That two days workshops/training programmes were scheduled on 26
May, 2022 at Karnal and 27" May, 2022 at Gurugram on Solid Waste
Management wherein Professor of Environment Engineering, IIT Roorkee,
Engineers from Goa Waste Management Corporation and Officers from
Municipal Corporation, Bhopal participated. The officers/official from
Municipal Council, Palwal attended the workshop on 27" May, 2022 at

Gurugram. The copies of letters are annexed at Annexure-R-1.

5. That a meeting was held under the Chairmanship of Principal
Secretary, Urban Local Bodies Department on 14™ February, 2022 at 03:30

PM. The minutes of meeting are annexed at Annexure-R-2.

6. That Committee of following officers were constituted to verify the fact
and figures submitted by District Municipal Commissioner, Palwal before

Hon’ble NGT in status report dated 26.01.2022:-

1. Sh. Thakur Lal Sharma, Chief Engineer, Municipal Corporation,
Gurugram.

2. Sh. Ashok Rathee, Chief Engineer-II, ULB (HQ).

3. Representative from Headquarter of Haryana State Pollution Control
Board.

4. Representative from Central Pollution Control Board.

7. That Committee submitted its report which is annexed at Annexure-

R-3 and its findings are as under:-



2.0. Report of the Committee:

“It was clarified by the CPCB and HSPCB members that in view of the fact
that the previous report of the Joint Committee constituted as per NGT
Order, submitted on 24/12/2021 is based on the physical verification of the
facts and in the absence of the adequate back up data with Municipal
Council, it may not be possible for the Committee to verify the previous data
submitted by the DMC before the National Green Tribunal on 27/1/2022,
However, current compliance status of all the points including door to door
collection, Working and Capacities of MRF Facilities, Composting, temporary
site created by MC and compliance of applicable rules and guidelines, may be
verified by the Committee based on the site visits and back up data

maintained by MC, Palwal”.

The status of compliance as on 11/07/2022 w.r.t. Bioremediation MT solid
waste, proper functioning of three MRFs, Utilization of compost pits and

other aspects, as verified by the Joint Committee is, as follows:

2.1. Bioremediation of 21000 MT Legacy Waste:

‘Real Compliance Status as on]Status of Compliance as on
15/11/2021, as verified by the Joint | 11/7/2022
Committee

‘At present there is no legacy waste lying | There is no legacy waste lying at

at site. However, the RDF recovered | site.
from the legacy waste was lying at site,
which is yet to be disposed off by the | MC, Palwal was requested to
MC. Palwal. provide the analysis
report/composition of the legacy
The representatives of MC, Palwal were | waste processed by the agency
requested to provide the details such as | hired by MC, to estimate the
log books, quantities and disposal of | quantity of screened and
screened fractions, analysis reports etc. | recovered fractions, quantities
so as to conclude, if the legacy waste | disposed off alongwith relevant
has been remediated as per CPCB |documents to establish link with
Guidelines for disposal of legacy Waste. | the utilization chain.

The details are yet to be received from
MC, Palwal

The details provided by MC,



Real Compliance Status as on
15/11/2021, as verified by the Joint

Commiittee

The work on development of scientific

landfill site is yet to be started.

5

'Status of Compliance as on

11/7/2022

‘Palwal are  attached  as

Annexure-1.

Total quantity of the legacy
waste processed by MC, Palwal is
21052 MT.

As per composition shared by
MC, Palwal, theoretical estimated
recovery of the various fractions

is as under:

C&D Waste (19%) : 4000 MT
RDF (12%) : 2526 MT
Bio-Earth (57%) : 12000 MT
Inert (8.6%) : 1810 MT
Misc. (3.7%) : 779 MT

The details provided by MC,
Palwal indicated that:

® Total RDF recovered from the
legacy waste was 2098 MT

® 7Total Bio-Earth recovered
from the legacy waste was
12715 MT

® 7Total C&D waste recovered
from the legacy waste was

3652 MT.

MC, Palwal was also requested to
provide the evidence of disposal
of the above fractions. The
documents provided by MC,
Palwal indicates that 166.38 MT
RDF was supplied to M/s J1BL

Environment Management Pvt




Committee

Real Compliance Status as on
15/11/2021, as verified by the Joint
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‘Status of Compliance as on
11/7/2022

Ltd during 25-30 Nov, 2021;
101.78 MT RDF was supplied to
M/s East Delhi Waste Processing
Company Ltd. on 25/7/2021 and
1722 MT RDF was supplied to
M/s Trimula Industries Ltd
during the period 07/09/2021 to
30/01/2022. Thus totaling to
166.38 + 101.78 + 1722 =
1990.16 MT. Therefore, it may
be concluded that approx. 21000
MT legacy waste was actually
processed for recovery of around
2000 MT RDF. From the relevant
documents provided by MC,
Palwal, link of RDF fraction with
the actual utilization chain is also
established.

Similarly, the details of the
disposal of recovered bio-earth
and C&D were also requested
from MC, Palwal, to establish, if
these fractions were scientifically
disposed off. However, no
document was provided by
MC, Palwal, which could
establish scientific disposal
of bio-earth and C&D waste.
Therefore, link of bio-earth
and C&D waste fractions
could not be established with
the actual utilization chain.

The Terms of reference (ToR) for

conducting Environmental

Impact Assessment, for




Committee
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Real "Compliance Status as on

15/11/2021, as verified by the Joint

Status of Compliance as on
11/7/2022

~ Environmental
Clearance for Construction,
operation and maintenance of
Landfill  at

has

sanitary Village

Meghpur, Palwal been
granted to the agency hired by
MC, Palwal vide letter No. SEIAA

(129)/HR/2021/975 dated

26/10/2021 (Annexure-2 )

2.2. Status of Dry Waste Processing Facility:

'Real Compliance Status as on
15/11/2021, as verified by the Joint

Committee

Status of Compliance as on
11/7/2022

the Joint Committee and observed that:

1. MRF Site 1/Shed at Allahapur is being
used as a Gaushala viz. Moni Baba Ki
Gaushala. Cows and their care-takes
were found be present there. It was
informed by the Care-taker Shri Moni
Baba that the site is
Gaushala for the last one year.

2. The MRF Site 2. at Firozpur (Delhi-

Agra Road) is being used as a dump

in use as a

yard for MSW and there is no facility

installed for material recovery.

3. The MRF Site 3 at Firozpur was
found to be in operational condition
with all

However, it was informed that no waste

the facilities installed.

is coming at site from August 15, 2021,
since the villagers are protesting against
processing of waste at MRF facility. MC

1.The MRF site, which was
observed by the Joint Committee
to be used as Gaushala was
visited by the Committee. It was
observed that MRF shed has now
been reclaimed (Photographs
attached in Annexure-3). There
was no equipment installed for
matérial was
informed by the MC Officials that

this site is to be used for storage

recovery. It

of material recovered from the
MRF Facility (Site-3),

and composting of wet waste.

Ferozpur

2. The waste observed to be
by the Joint

been

dumped earlier

Committee, has now
removed and processed. It was
informed by the MC Officials that
this site is to be used for storage

of material recovered from the




Real Compliance Status as on

15/11/2021, as verified by the Joint

Committee
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'Status of Compliance as on

11/7/2022

has made a request to DC, Palwal for

providing police protection.

It appears that MRF sites at Sr. No.
1 and 2 above have never been used
as MRF facilities.

MRF Facility (Site-3), Ferozpur
and composting of wet waste.
The compost pits at this site
were found to be in operation.

3. The MRF Site 3 at Firozpur
was found to be in operation.

It was informed by the MC
Officials, that all the waste
collected from Palwal is to be
brought to Site 3, Ferozpur for
material recovery. And MRF Site
1 and Site 2 are to be used only
for storage of recovered fractions

and composting of wet waste.

Since, no design data was
provided by MC, Palwal w.r.t
Trommel installed at MRF Site 2,
for processing the waste, for
material recovery, the
committee asked the MC,
Officials to provide the details of
the waste processed at Site 3
during the last three months,
alongwith relevant documents
indicating disposal of recovered
fractions, to see if the facilities
provided at SITE 3 are adequate
to process the entire MSW on

daily basis.

The details provided by MC,
Palwal for the months of March-
May, 2022 are attached as

Annexure-4. According to the




Real Compliance Status as on

15/11/2021, as verified by the Joint

Committee
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Status of Compliance as on

11/7/2022

| documents  provided by MC,

average 130-135 MT
MSW/day is being processed at

Palwal,

Site 3, for recovery and disposal
of various fractions. The details
regarding disposal of recovered
wastes were also provided by
MC, Palwal for March-May, 2022.

Based on the data provided by
the MC, Palwal, it appears that
the facilities provided at Site 3

material
the MSW

are adequate for

recovery from all

generated at Palwal.

| However, it is suggested MC,
Palwal may get a study
conducted, to technically

establish the capacity of the
MRF
Facility at Site 3, Ferozpur.

equipment installed at

e

}mj&r/ 2.3. Status of Wet Waste Processing:

Real Compliance Status as verified |

by the Joint Committee

Status of Compliance as on

11/7/2022

70 Nos. Compost Pits at MRF Site 3

(Firozpur) were found to be in

operational condition. However, no
wet waste was being processed at

the time of visit.

It was informed that no waste is not

coming at site from August 15, 2021,

since the Villagers are protesting against

The compost pits were found to
be in operation at two sites and
in operational condition at third
An of the
capacity of composting pits was

site. assessment

also made by the Committee.

According to estimates provided

by MC, Palwal (as per census




'Real Compliance Status as verified |

'MC and not allowing the MC to bring the

by the Joint Committee

waste at MRF Site. MC has made request
to DC,

protection.

Palwal for providing police

No Compost Pits at MRF Site 2

(Firozpur) were found to be in
operational condition, since this MRF
facility was found to be used as a

dump yard.

No Compost Pits at MRF Site 1
(Allahapur) were found to be in
operational condition, since this MRF
facility was found to be used as a

Gaushala.
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‘Status of Compliance as on

11/7/2022

'2011), the estimated MSW

generation for the Palwal is 104
MT and the total estimated wet

waste is around 40 MT TPD.
Further, as per details of
composting facilities provided by
MC, total 217 Nos.

Compost pits, each having a

Palwal,

capacity of 1.5 MT are available,
totalling to a capacity of 217 X
1.5 = 325 MT/day.

With

composting

average 30 days
the
capacity of composting pits

available with MC. Palwal, to

cycles, net

ensure non-interrupted
composting process, is only 10
MT wet waste per day and hence
a gap of 40-10 = 30 MT wet
waste per day. Further, since the
above figures are based on
Census Data of 2011, the gap in
the capacity may be on the
much higher site based on the
data future

current and

projections.

According to MC, Officials, the
wet waste in excess of capacity
of composting pits, is processed
the
technology/method of
the

observe

by  following windrow

However,
did
windrow method being followed

composting.

committee not

at any of three MRF Sites during




by the Joint Committee

'R'ea'lméohipliancép Status as verified |
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Status of Compliance as on
11/7/2022

visits.

It is therefore suggested that an
audit of the existing composting
capacity and future requirement
to ensure
of

may be conducted,

uninterrupted  processing

entire wet waste.

2.4. Door to Door Waste Collection:

Real Compliance Status
15/11/2021, as verified by the Joint
Committee

25, 26 and 27, to find the real

status.

It was observed that waste was lying
here & there and seems to have not
collected for days. The waste was found
to be dumped at various places and also

in drains.

Door to door collection was not

found to happening at ground.

as on

“The Joint Committee visited Ward No.

Status of Compliance as on
11/7/2022

'As per action plan document
shared by MC, Palwal with the
Committee, Door to Door
collection has been achieved to
the tune of 80% against the
target of 100 %.

to achieve 100% door to door

The time line

collection indicated by MC,
Palwal is December 31, 2022.
However, the action plan

including (what, when and who)
to ensure monitoring is not

provided.

The physical inspection by the
Committee in the same wards
i.e. 25, 26 and 27 (as done by

the Joint Committee earlier)
indicates improvement.
However, source segregation

was found to be lacking and the
waste was found be spilling out
of bins at few places.

It was informed by the MC.

Officials that due to dismantling
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Real Compliance Status as on|

15/11/2021, as verified by the Joint
Committee

2.5. Other observations/findings:

Real Compliance Status as on
15/11/2021, as verified by the Joint
Committee
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Status of Compliance as on
11/7/2022

| of roads for laying of sewer and

water lines at some places,
movement of waste collection
vehicle is a limiting factor, to
the

schedule, till the time water and

follow waste  collection

sewer lime laying work is

completed.

'Status of Compliance as on

11/7/2022

“it was observed that while MC, Palwal
has processed and disposed off all 21000
MT legacy waste at site under question,
another dumping site at Road side at
Allahapur, near bridge has been created.
It was informed by the representatives
of MC, Palwal that since the villagers are
raising objections and protesting against
MSW the
operational MRF facility at Firozpur, all
the MSW is being dumped at this site
from August 25, 2021 onwards. Around
10000 MT waste has already been

processing  of at only

dumped at this site. If this issue is not
resolved, this site will become another

legacy waste site in Palwal”

The above site was also visited
by the Committee and it was
observed that 10000 MT MSW
observed earlier at this site has
been removed by MC, Palwal and
MRF
Firozpur. As on date, no MSW
left

during lifting the waste, is lying

processed at Facility,

except some residues

at this site.

The integrated MSW processing
site at Firozpur, having facility
for Storage of MSW,
Segregation, material recovery,
wet waste processing (Compost
pits), leachate collection etc. is
not having consent to operate
(MSW) from the State Pollution
MC, Palwal is
required to obtain consent to

operate (NOC) from HSPCB.

Control Board.
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8. That the report of Committee was forwarded to District Municipal

Commissioner, Palwal for his comments.

9. That District Municipal Commissioner,

Palwal

has submitted his

comments vide memo No. 2265/DMC Palwal/2022 dated 17.08.2022. The

comments/reply is as under:-

2.1. Bioremediation of 21000 MT Legacy Waste:

PSULB

recovered bio-earth and C&D were also
requested from MC, Palwal, to establish, if these
fractions were scientifically disposed off.
However, no document was provided by
MC, Palwal, which could establish scientific
disposal of bio-earth and C&D waste.
Therefore, link of bio-earth and C&D waste
fractions could not be established with the

a”ggya{;ytilization chain.

2.2. Status of Dry Waste Processing Facility:

PSULB

Palwal w.r.t Trommel installed at MRF Site 2, for
processing the waste, for material recovery, the
committee asked the MC, Officials to provide
the details of the waste processed at Site 3
during the last three months, alongwith relevant
documents indicating disposal of recovered
fractions, to see if the facilities provided at SITE
3 are adequate to process the entire MSW on
daily basis.

__Based on the data provided by the MC,
Palwal, it appears that the facilities provided at
Site 3 are adequate for material recovery from
all the MSW generated at Palwal.

However, it is suggested MC, Palwal may get a
study conducted, to technically establish the
capacity of the equipments installed at MRF

Observation of Committee constituted by |

_Similarly, the details of the disposal of |

Observation of Committee constituted by

_Since, no design data was provided by MC, | MC

Comments/reply of MC

Palwal. =~
As required by the
committee the
documents regarding
disposal of Bio-earth and
c&b Waste was

submitted by MC Palwal
little late which was not
consider by committee,

‘Comments/reply of MC

Palwal. ===
Palwal will take
necessary action for the
same.

Facility at Site 3, Ferozpur. L.




PSULB

2.3. Status of Wet Waste Processing:
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Observation of Committee constituted by

Comments/reply of MC
Palwal.

..... With average 30 days composting cycles, the
net capacity of composting pits available with
MC. Palwal, to ensure non-interrupted
composting process, is only 10 MT wet waste per
day and hence a gap of 40-10 = 30 MT wet
waste per day. Further, since the above figures
are based on Census Data of 2011, the gap in
the capacity may be on the much higher site
based on the current data and future projections.

According to MC, Officials, the wet waste in
excess of capacity of composting pits, is
processed by following the windrow
technology/method of composting. However, the
committee did not observe windrow method
being followed at any of three MRF Sites during
visits.

It is therefore suggested that an audit of the
existing composting capacity —and future
requirement may be conducted, to ensure

MC Palwal wishes to
explain that the
composting of wet waste
is faster in summers
instead of winters. Hence
the wind row technique
was not required at the

time of visit of
committee.

As suggested by
committee MC will

reanalyse the composting
process and get audited
from the competent
authority for
uninterrupted processing
of entire wet waste.

uninterrupted processing of entire wet waste. |

2.4. Door to Door Waste Collection:

‘Observation of Committee constituted by

PSULB

 Comments/reply of MC

Palwal.

As per action plan document shared by MC,
Palwal with the Committee, Door to Door
collection has been achieved to the tune of 80%
against the target of 100 %. The time line to
achieve 100% door to door collection indicated
by MC, Palwal is December 31, 2022. However,
the action plan including (what, when and who)
to ensure monitoring is not provided.

The physical inspection by the Committee in the
same wards i.e. 25, 26 and 27 (as done by the
Joint Committee earlier) indicates improvement.
However, source segregation was found to be
lacking and the waste was found be spilling out
of bins at few places.

MC is preparing action
plan for achieving the
target of 100% door to
door collection and
segregation which will be
submitted to the
competent authority.

MC Palwal is trying to
improve the source
segregation by awaring
the Public adopting
various methods.
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2.5. Other observations/findings:

Observation ~ of  Committee | Comments/reply ~ of  MC
‘constituted by PSULB | Palwal.

The integrated MSW processing site at | MC, Palwal has intimated that
the process of seeking
environmental clearance for MRF
centre near Ferozpur highway is
wet waste processing (Compost pits), | under process.

Firozpur, having facility for Storage of

MSW, Segregation, material recovery,

leachate collection etc. is not having
consent to operate (MSWV) from the
State Pollution Control Board. MC, Palwal
is required to obtain consent to operate
(NOC) from HSPCB.

10. Accordingly, District Municipal Commissioner, Palwal has been directed
for compliance of SWM Rules-2016 vide this office letter No.
Tech/NGT/DULB/2022/5194 dated 07.09.2022 which is annexed at
Annexure-R-4.

11. That the State of Haryana is taking sincere and effective steps to
comply with the directions of Hon'ble NGT in its letter and spirit. The
aforesaid status report may kindly be accepted and to be placed on record

before this Hon'ble National Green Tribunal.

Placed:- Chandigarh (Dusmanta Kumar Behera)
Dated: 2 o Special Secretary to Government Haryana,
09 (2022 Urban Local Bodies Department,
on behalf of State of Haryana

VERIFICATION:-

Verified that the content of para no.1 to 11 of the status report by
way of affidavit are true and correct to my knowledge derived from official

record. No part of it is faise and nothing has been concealed therein.

Eﬁﬁ?ﬁf

Placed:- Chandigarh (Dusmanta Kumar Behera)
Dated: 12\p Special Secretary to Government Haryana,
l \ ‘1 \‘2—02.2 Urban Local Bodies Department,

on behalf of State of Haryana
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To,

1. The Commissioners of Municipal Corporations Gurugram, Faridabad,
Manesar, Rohtak & Sonepat.

2. The District Municipal Commissioners Gurugram, Rohtak, Sonepat, Nuh,
Palwal, Rewari, Bhiwani, Charkhi Dadri, Jhajjar & Mohindergarh.

3. The Executive Officers/Secretaries of Municipal Councils, Nuh, Hodal,
Palwal, Sohna, Narnaul, Rewari, Bhiwani, Charkhi Dadri, Bahadurgarh,
Jhajjar, Gohana, Ferozpur Jhirka, Punhana, Tauru, Hathin, Farukhnagar,
Haily Mandi, Pataudi, Ateli Mandi, Kanina, Mohindergarh, Nangal
Chaudhary, Bawal, Dharuhera, Bawani Khera, Loharu, Siwani, Badhra,
Beri, Badli, Kalanaur, Meham, Sampla, Gannaur, Kharkhoda & Kudli.

Memo No: Tech/NGT/DULB/2022/ 2 &y i Dated: 24.05.2022

Subject: One day Workshop/training programme to be held on 27" May, 2022

at Gurugram on Solid Waste Management.
%k %K K K K

On the subject cited above.

2. In compliance of the directions of Hon'ble NGT passed vide order dated
28.01.2022 in OA No. 391 of 2019 titled as SND Public School, Palwal Vs.
State of Haryana & Others, one day mandatory workshop/training
programme to sensitize the ULBs on solid waste management especially on
legacy waste management is scheduled to be held on 27.05.2022 in Hotel
Radisson, Adjacent to Plot No. 406, Udyog Vihar Phase-III,

Gurugram.

3. The department has organized this workshop/training programme in
compliance the directions of Hon'ble NGT and to provide technical guidance
to the officers of Municipalities so as to ensure that the entire process of the
bio-mining as well as setting up waste processing plants is in accordance with
the SWM Rules & guidelines of CPCB.

4. Therefore, you are requested to kindly attend the workshop/training along
with concerned senior officer dealing with legacy and solid waste
management of your concerned Municipality as per schedule.

It is compulsory workshop.

i‘(hm§§ﬁgwfﬁw

Sub Divig%%%lr gineer-111,

for Director, Ur ocal Bodies,
Haryana, Panchkula.

[
n

CC:-

1. PS to W/PSULB for kind information of W/PSULB, Haryana.
2. PA to W/DULB for kind information of W/DULB, Haryana.
3. PA to W/CE for kind information of W/CE (HQ).
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To,

1. The Commissioners of Municipal Corporations Ambala, Panchkula, Yamunanagar,

Karnal, Panipat & Hisar.
2. The District Municipal Commissioners Ambala, Panchkula, Yamunanagar, Karnal,

Panipat, Hisar, Kurukshetra, Fatehabad, Jind, Sirsa & Kaithal.

3. The Executive Officers/Secretaries of Mumcupal Councils, Ambala Sadar,
Thanesar, Kalka-Pinjore, Kaithal, Hansi, Fatehabad, Tohana, Jind, Narwana,
Mandi Dabwali, Sirsa, Brara, Naraingarh, Ismailabad, Ladwa, Pehowa, Shahabad,
Radaur, Sadhura, Barwala Sisai, Narnaund, Adampur, Uklana, Bhuna, Jakhal
Mandi, Ratia, Julana, Safidon, Uchana, Ellenabad, Kalanwali, Rania, Assansh,
Gharaunda, Indri, Nilokheri, Nissing, Taraori, Cheeka, Kalayat, Pundri, Siwan,
Rajound and Samalkha.

Memo No: Tech/NGT/DULB/ZQZZ/ PR 5{} Dated: 24.05.2022

Subject: One day Workshop/training programme to be held on 26™ May, 2022 at

Karnal on Solid Waste Management.
X K Kk kK

On the subject cited above.

2. In compliance of the directions of Hon'ble NGT passed vide order dated 28.01.2022
in OA No. 391 of 2019 titled as SND Public School, Palwal Vs. State of Haryana &
Others, one day mandatory workshop/training programme to sensitize the ULBs on
solid waste management especially on legacy waste management is scheduled to be
held on 26.05.2022 in Hotel Noor Mahal, Sector-32, Karnal. Minute to minute
programme for workshop/training is enclosed herewith.

3. The department has organized this workshop/training programme in compliance the
directions of Hon'ble NGT and to provide technical guidance to the officers of
Municipalities so as to ensure that the entire process of the bio-mining as well as
setting up waste processing plants is in accordance with the SWM Rules & guidelines

of CPCB.

4. Therefore, you are requested to kindly attend the workshop/training along with
concerned senior officer dealing with legacy and solid waste management of your
concerned Municipality as per schedule.

It is compulsory workshop.

DA: As above.

0.

Sub Divisipnal- ngmeer 111,

for Director) Ucban Local Bodies,
Haryall)a Pancﬁkula

Endst. No. Tech/NGT/DULB/2022/ 2. 45 9 Dated: 24.05.2022

A copy of above is forwarded to following for information and necessary action:-
i. Member Secretary, CPCB.
ii. Member Secretary, HSPCB.
ii. Head of the Civil Engineering/Environment Department, IIT Roorkee,
Haridwar Highway, Roorkee, Uttarakhand- 247667 (for kind attention of Dr.
Abhsar Ahmad Kazmi, Professor, Department of Civil Evgmeermg, T

Roorkee). \

Sub D|V|§ gineer III
for Director, r yan Local Bod|es,
Haryan Panchkula.
CcC:-
1. PS to W/PSULB for kind information of W/PSULB, Haryana.

2. PA to W/DULB for kind information of W/DULB, Haryana.
3. PA to W/CE for kind information of W/CE (HQ).
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Minutes of meeting held on 14.02.2022 at 03:30 PM through video
conference under the Chairmanship of Worthy Principal Secretary to
Govt. of Haryana, Urban Local Bodies Department regarding directions
dated 28.01.2022 passed by Hon’ble NGT in OA No. 391/2019 titled as

SND Public School, Palwal vs. State of Haryana & Ors.
. ok 3 ok ok K %k

A meeting was held on 14.02.2022 at 03:30 PM through video
conference under the Chairmanship of Worthy Principal Secretary to Govt. of
Haryana,” Urban Local Bodies Department regarding directions dated
28.01.2022 passed by Hon'ble NGT in OA No. 391/2019 titled as SND Public
School, Palwal vs. State of Haryana & Ors. The list of participants is as under:-

Ser. | Name Designation and Department

No.
1. Sh. Dusmanta Kumar | Director, Urban Local Bodies Department.

Behera, IAS
2. Sh. Uttam Singh, 1IAS District Municipal Commissioner, Palwal
(through VC). ]
3. Sh. Ashok Rathee Chief Engineer, Urban Local Bodies
) Department.

4 TSh. Absar Ahmad Kazmi | Professor, Department of Civil Engineering |
Indian Institute of Technology (through
VC). o
5. Sh. Satinder Pal Singh Senior Environmental Engineer, HSPCB
(through VC).

6 Sh. Bhupender Rinwa Senior Environmental Engineer, HSPCB
(through VC). ]

7. Sh. Ranbir Singh Executive Engineer, Urban Local Bodies
. Department. ]

Principal Secretary, Urban Local Bodies Department welcomed all the
participants and briefed about the directions of Hon'ble NGT dated 28.01.2022
in the subject cited matter.

A status report was filed by District Municipal Commissioner, Palwal
before Hon’ble NGT on 26.01.2022 in which documents such as logbooks
regarding bioremediation of legacy waste was annexed with the status report.
While perusing the status report filed by DMC, Palwal, the Principal bench of
Hon'ble NGT remarked that "We find the said record to be prima facie fictitious
and unreliable. Frequency and time lag in use of same vehicles is almost
impossible. Hon'ble NGT has directed Secretary, Urban Development with
assistance of State PCB and Regional Officer, CPCB (as a Special invitee) to iook
into the matter and take remedial action, including action for preparation and
filing false report.

Hon'ble NGT has also directed that many Municipal
Corporations/Municipalities in the State have been struggling to remediate the
legacy waste. In view of that, the State Government needs to take steps to
provide technical guidance to authorities in Districts so as to ensure that the
entire remediation process of bio-mining as well as setting up of waste
proceséing plants is in accordance with the MSW Rules and the Guidelines of
CPCB.

The issue regarding observation of Hon'ble NGT on the status report filed
by DMC, Palwal was discussed with- the DMC, Palwal and he has assured that



the data provided in the status report is very true and verified by the officials of
Municipal Council, Palwal. He appraised the Chair that the distance of trammel
where waste was carried for processing was hardly 150-200 feet from the
dumped waste and the tractors were filled by the poclain machine so no false
report has been submitted in Hon'ble NGT.

After detailed discussion, it was decided that the data submitted by DMC,
Palwal in Hon'ble NGT may be got verified through some independent
Committee. The following will be members of committee:-

i.  Sh. Ashok Rathee, Chief Engineer, ULB (HQ).
ii. Sh. T.L. Sharma, Chief Engineer, Municipal Corporation,
Gurugram. ‘
iii. Representative from HQ of Haryana State Pollution Control Board.
iv. Representative from Central Pollution Control Board.

The above said committee shall verify the facts and submit a report
within a week.

After that the issue regarding providing technical guidance was
discussed. Sh. Absar Ahmad Kazmi, Professor, Department of Civil Engineering
Indian Institute of Technology informed the Chair the subject of legacy waste
remediation is new fto the ULBs throughout the country so the
workshops/training programmes may be organized to provide the technical
guidance to the ULBs and experts from the ULBs where the bioremediation of
legacy waste has been done successfully such as BQopal, Ambala, Goa etc. may
also be invited for lecture. He also informed that he has visited the some of the
legacy waste sites in Haryana and appreciated the work of bioremediation being
done at those sites.

After discussion, it was decided that workshops/training programmes in
assoaatlon with Sh. Absar Ahmad Kazmi, Professor, Department of Civil
Engineering Indian Institute of Technology be scheduled and all the staff
associated with the solid waste management in ULBs of Haryana be called in
the workshops. The funds for the workshops may be arranged from the funds

available for capacity building in SBM.

; (;Z? |



Report of
Government of Haryana
w.rt matier in QA No. 39172009: 8

Arrrmexdte~R-3

the Committee constituted by the Principal Seeretary, ULB,
to verify the facts and cureent status of compliance
ND Public School, Palwal Versus State

of Harvana & Ors,

1. Backpround:
Fhe matter is regarding illegal and unscientilic d

Village Meghpur, Distric
Management Rules, 2
reports in this regart
sabwal on 2067172022,

Tribunat dated

umping of municipal solid waste in
t Palwal, Haryana, in violation of’ the Solid Waste
7016 and non-removal of legacy waste as per taw. The
{ were fited by the Jomt Committee on 2412720210 and MC
2. in complianee of the orders of Hon'hle National Green
Tune 6, 2021, While considering these reports during hearing of

it was observed hy Hob’ble National Green Tribunal

the matter on 28172022,
that;
S the Municipal Cowncitl. Palwal has Jiled its further report dated

prima facic fictitious and unreliable.

its claim based o the documents annexed,

26 0] 2022 rederating
R4, We find the said record (o he

meluding the logbooks, as Annexure
Frequency and lime lag in use of

same vehictes is almost impossible.”

Iy is a matter of great regrel that o the face of it the document is false
on imagzination and not on reality. By way of example, iis
(s) no 6958 is said to have been continuously

with heavy

condd based
veen Hal same Vehicle
vt wap of arourd 10 minutes repeatedly

Joaedod within sho
yyibie. Same appears 10 be the

veste. which is practically impo
The authorities do not seem 10 he applying their

who may be preparing fake

amount of 1
position of other vehicles.,

mind and are conteni with hiring sonie (QgERey

record, with no check.”

wrs o o remuining residual waste which has

further processing. [t is noi clear

bemade. The Municipal “ouncil,

v there still apped

not been accounted Jor by mentioning
how utilization af stabiized waste¢ v 1o
and the technical assistance 16 resolve

Palwal requires proper guidance

this issue.”

“ L the State Government jecds T tuke sieps 10 provide technicel
LYistricts 50 dN
well as setting  Hp nf waste

guidance 1o authorities in 1 ensure that the enatire

remoediclion  process of Bio-mining (s
with the MSW Rules and the

Jrocessing plants s in aceordance
Guidelines of CPCB.T

Nattonul Green Tribunal vide order dated

‘1t was dirceted by the Hon'ble
287172022 (Annexure-1), as followsi SN
'\}‘UX'/ . CA\.EB - ’
\ 2



“Aocordingly, we diredd Scoretary, L rban Paevelopmoent with assistance
of Stare PCH and Regional Officer., CPOR (ax a Special inviteg) o look
inter 1he pralier and take remedial action, inclucding action for preparation
and filing: false repord The Seeretary, Urban Development mav call

pectingg e e naer within one month and canchude the action to be
taken within one month thercafier. The State PR may assess and recover
compensation for the violations from the concerned violators. The status

of action erken as on 30.04.202 2 may he Jurnishedto thiv Tribunal bejore

the next dare.”’

In complianee of the dircetions of Hon'ble NG | a meeting was held under the Chairmanship
of Principal Sceretary. ULRB. Government of Haryana on 14/02/2022, wherein it was decided
1o constitute a Committee comprising of following members, o vcrii‘)} the data submitted by
DMC before National Green Tribunal on 27/01/2022. in response to report of the Joint
Committee constituted by NGT in the matter:

Shri. Ashok Rathee, Chief I'ngincer ULB (HQ)
i, Shri T.L. Sharma, Chiel Iingincer, MC, Gurgaon
i, Representative from HQ of HISPCH
v. Representative from CPCB

Dr. Narender Sharma. Additional Dircetor, CPCB. RD, Chandigarh and Er. Vijay Chaudhary,

Regional Officer. 11SPCRB. Palwal, were nominaled to represent CPCR and 1ISPCB Head

Office, Panchkula.

2.0. Report of the Committee:

It was clarified by the CPC ‘8 and HSPCB members that in view of the fact that the previous

report of the Joint Committee cpnstimwd as per NGT Order, submitted on 2:4/12/2021 is
based on the physical verification of the facts and in the absence of the adequate back up
data with Municipal Council, it may not be possibl
¢ before the National Green Tribunal on 27/1/2022, However,

¢ for the Committee to verify the previous

data submitted by the DM
current compliance status of all the point

Capacities of MRF Facilities. Composting,  tempordr
y be verificd by the Committee based on the site visits

s including door to door collection, Working and

y site created by MC and compliance

of applicable rules and guidclincs, ma

" and back up data maintained by MC. Palwal.

It was further clarified that it may not be possible W simulate the working conditions

prevalent at the time, when 21000 M legacy wasle was

taken to transfer the waste for Processing, as reported by

Jying there at site, to verify the time
MC to Hon’ble National Green

‘Iribunal. However. il the data w.r.t analysis. material recovered, disposed off, and dumped is

provided, it may be possible 1o assess. based on the mass halance that if the legacy wasic was

properly disposed o and also establish link with the utilization chain.
The physical inspection was carricd by the Commitice on 28/2/2022 and 20/5/2022 .The MC.
¢ the relevant data to the committee w.rt the above points.

M, oY
STV

palwal was requested to provid



which wits reccived by HSPCI Member on 13/6/2022 and CPCB Member on 22/6/2022
Further datn was provided by MO Palwai oo V17772022, Accordingly, a mecting was
conducted on 117 2022 and 1272022 for examination of the dats and draw conclusion

with regard to the current status of comphanee

The status of compliance as on 11/07/2022 w.r.t. Bioremediation MT solid waste, proper
functioning of three MRFs, Utilization of compost pits and other aspects, as verified by the

Toint Commitwee 15, as follows:

2.1, Bioremediation of 21000 MT Legacy Waste:
Real Compliance  Status  as on | Status of a%m&;& as on 11/7/2022
15/11/2021, as verified by the Joint
Committee |
At present there 15 no fegacy waste lying | 1 here is no icéﬁéy waste %yi%t;{;f at site,
at site. However. the RDF recovered from
the legacy waste was lying al site. which | M. Palwal was requested to provide the
is yet to be disposed oft by the MC. | analysis reportcomposition of the legacy
Palwal (Photograph 1, 2. 3 of | waste processed by the agency hired by
MC. to estimate the quantily of screened
and recovered  fractions, quantities
The representatives of MC, Palwal were | disposed  ofl alongwith  relevant
requested to provide the details such as | documents to establish link with the
log books, yuantitics and disposal of | utilization

screened fractions, analysis reports ctc. 8o |-

as 1o conclude, il the legacy waslc has
been remediated as per CPCB € juidelines
for disposal of lugacy Waste. The details
are yet to be received from MC. Palwal

Annexure-2),

Is provided by MC, Palwal are
Annexure-2.

Total quantity of the legacy wusie¢
provessed by MC. Palwal is 21052 MT.
The work on deveiopment of scientific

landfill sitc is yet to be started. As per composition shared hy MC,

Patwal. theoretical estimated recovery of
the various fractions is o8 under:

C&1 Waste (19%) : 4000 MT

RDF (12%) 2526 MT

Bio-Varth (57%) 12000 MT
nert (8.6%) S 1810 M7
" Mise, (3.7%) . 779 MT

The details provided by MC, Palwal
indicated that:

® Total RDF recovered from ihe legacy
worste was 2098 MT
@ futal Bio-Earth recovered from the
t legacy waste was 12713 MT
® lotal C&D waste recovered from the
lepacy waste was 363 2MT.

MC. Palwal was also requested 1o
provide the evidence of disposal ol the
above fractions, The documents provided
by MC, Palwal indicates that 166.38 M7
RDI was  supplied 10 M/s  IBL
|-nvironment Management Pt 1.4d during
25.30 Nov. 2021: 101.78 MT RDI* was
supplied to M/s Fast Delhi Waste

o S
v




P ’
, Prowvssing Company Hid o 28770001 |
N EER] : ' ‘ ‘
| amd P2UY M R was supplicd 10 Mfs%%
Promadi Industies d durmg the penod |

FOTOM0T 1o 30012000, Thus tokding

Lo 16638 J0LT8 « 171 1990.16

M Therefore, it mey he concluded tha

ey OO0 M Jeguey waste was
vttty pracessed for revovery of arowumd
LI

it VM RIM Frem the relevani

doctments provided by MC Pahwal, link

of  RDE - fraction  with  the et
wtilizatiom chain is also established,

Similirly, the details of the disposal of

Cpecovered brosearth and C&D waere also

requestedd from MO, Palwal. estublish,

o these [hictions  were  scientifically
- disposed ol However, no document was

2.2. Status of Dry Waste Processing Facil

Real  Complianee Status  as oo
15/1172021, as verified by the Joint
Committec

Al the three MRT Sites were visited by
the Joint Committee and observed that:

1. MRF Site 1/8hed at Allahupur is heingt

used as u Goushalda viz Maoni Boba N

Guushala. Cows and their cire-tiakes wore
found be present thers, it was informed
by the Care-taker Shri Moni Baba that the
site is in use as a Guushalu for the lust
one year (Photograph 4, 5¢ 6 of
Annexure-2)

Site 2. W Firozpur
s heing used as n
SW and there is no
d for material recovery
8,9 of Annexure-2).

T Status of Complinnce ason 1 1/7/2022

provided by MC, Palwal, which could
extublish scientific disposal of bio-earth
and C&D waste. Therefore, link of
bio-earth and C&D waste Jractions
conld not be established with the actual
utilization chain.

The Terms of reference (ToR)  for
conducting Lnvironmental Impact
Assessment, for oblaining Environmental
Clearanee for Construction. operation and
mutintenance  of  sanitary Landfill @t
Village Mueghpur, Pajwal  has  been
granted to the ageney hired by MC,
Palwal  vide letter  No. SEIAA
(120%/11R72021/975 dated 2671072021

(Annexure-3)

ity:

1. The MRE site, which was observed by
e Juint Commitiee o be used 0y
Gaushaln was visited by the Commitlee,
It wis observed that MRE shed has now
hoen tecliimed (Photographs sttached
Aunnesure-S) Fhere was no cquipment
mstabled for material recovery. It was
informed by the MC Officials that this
site is 10 be used for storage of material
recovered from the MRF Facility (Site-3),
Furaspur and composting of wet waste.

2, The waste observed © be  dumped
sarhior by the Juint Commitiee, has now
been removed  and processed. Tt was
informed by the MC Officials that this
site is 1o be used for storuge of muterinl
recovered from the MRF Faeility (Site-3)
Ferozpur and composting of wet waste.

i 1. The MRT Site 3 ot Firozpur was found
% to be i operational condition with ali
| the fucilitien invtalled. However, it wus,

L The compost pits At this site were found

[ 10 be in operation.

Wy, O
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informed that no wasie 18 coming at sie t
from August 13, 2071, sinee the villagers | 30 The MRE Site 3 at Firozpur |
wre protesting aganst provessig of waste | {found 10 be in operation. PUr way
at MRE fheility. MU s made @ regquest
w DU Palual  tor prmiding pobe 1 wars informed by the MO Officials, that
protection ((Photopraph 1th 11, 12 of | all the waste collected Trom Palwal is ;n
Annexure-2). b brought 1o Site 3. Ferozpur for
: D material recovery. And MRISie 1and E
| 1t appenrs that MRF sites at 8. No. 1 Site Y are to be used only for storage of |
" and 2 above have never been used as recovered fractions and composting of

MRF facilitics. welw aste.

z
E

S o design data was provided by
Mo Palbwal wld Trommel installed at !
ARE Sue 2, for processiig the waste, for
material recovery, the commitiee asked
the MC. Officials 10 provide 1he details of
the waste processed at Site 3 during the
last three  months, alongwith relevant
documents  indicating disposal — of
reenvered fractions. [0 see if the facilities
provided @l SITE 3 are adequale 0
| provess the entire MSW on daily huxis.

%
i
i
|

‘I he details provided by MC, Palwal for
the months of March-May, 2022 ar¢
fied as Annexure-d. According 10
onts provided by MC. palwal.

130135 MT MSWrday is being
privessed al Site 3. for recovery and
| disposal of various fractions. Uhe details
’ reparding disposal of recovercd wastes
wore also provided by MC. Palwal for
March-May. 2022.

|

i
l Based on the data provided by the MC,
} Palwal. it uppears that the facilitics
|
%
!

provided at Site 3 are adequate lor
material recovery  from all the MSW
generated at Palwal.

!

o However. it s suggested MC, Patwal may
pel study conducted. 10 techmeally |

Upstablish the capacily of the equipments |
Cinstedled ar MRE - Facility at Site 3, |
Ferozpur. i

L B i R RS
2.3, Status of Wet Waste P rocessing:

; Real Complianee Status as verified by | Sputus of Complinnee as on 1z |
| the Joint Committee |
170 Nos. Compost Pits at MRF Site 3 | The composl pits were found to be in
(Firozpur) were found to be in | operation at Iwo sites and in operational
operational condition. However, no wet | condition at third site. An assessment of
waste was being processed at the time the capacity of composting pits was also
of visit. made by the Committec.
i

il was informed that no waste s not " According 1o estimates provided by MO,
conung at site from August 15, 2021, Pafwal (s per  tensus 2011y, the |
since the Villagers are protesting against | estimated MSW  gencration for the
MC‘“;'AE!,‘}.?&Q%WE!}&@M.Q,1.‘{_'3£?,{‘$,!*J‘%L’ﬂ‘“'ﬂ‘ is 104 MT and the total estimated

,,,,,, aR s v




waste at MRE Site, MO has made request |

w DC. Palwal for providing  police
protection (Photopraph 13, 14 of
Annexure-2).

“No Compost Pits at MRF Site 2
(Firozpur)  weie found 1o be in
operational condition. since this MRF
fucility was found to be used as a dump

- yard.

| No Compost Pits at MRF
| (Allahapur) wore found to be in
| operational condition. since this MRE
{ facility way found to he used as 2
? Gaushala.

| Real  Complinnee  Status a8

C1S/1172021, as verified
| Committee i
‘e Joint Commitice visited Ward No.
25,26 and 27, to find the real status.

[t was observed that waste was lying here
& there and seems to have not collected
for days. The wastc was found to be
dumped at various places and also in
| drains (Photograph 15, 16. 17, 18 of
% Annpexure-2).

|
Door to door collection was nat found
to happening at ground.

e i

wet waste is around 40 MT 1P

Further, as per details of o i

f}}u:‘ih:im prx'nifidcd h?ﬂ?zﬂ(‘?t ’:(!)::t\‘;mlt;:‘ﬁ
27 Nos. an;‘mst pits, cach tuwir\g"x
Lapacity n‘! 1.5 MT are available, tomlin;v,
toacapacity of 217x 1.5 325 M1 day.

45 ¥

With average 3 days composting cyeles
the net capacity of  composting  pits
envailuble with MO Palwal, 1o ensure

; ,mmui!(f'!‘mplm/ COMPOSHNG  process, iy

Site 1 o,
ontv 10 M1 wet waste per day and hence

a pup of 201 = 30 MT wet waste per
deyy Iurther, since the above fignres are
heased on Census Data of 2011, the gap in

s therefore suggested that an audit of

the capacity may be on the much higher
site hased on the current data and future

Jrofeclions.

Acvording 1o MC. Officials. the wet wasie :

in excess of capacity of composting pits.
is processed by following the windrow
technology/method — of composting.
However, the commitiee did not obscerve

wdvow method being, followed al any of

{RF Sites during visits.

the existing  composting capacily and
Suture requirenent may he conducted, 10
ensure uninterrupted processing of enlire

1.4. Door to Door Wwaste Collection:
on | Status of Compliance as an 11/7/2022

hy the Joint

Chwas informed by the MC. Ofticials that

{ X
Dsewet and water lines at some places.

wel waste. .

As per action plan document shared by
MO, Palwal with the Committee, Door to
Door collection has been achieved to the
wine of 0% against the target of 100 %.

The time line to achieve 100% door o
door collection indicated by MC. Palwal
is December 31, 2022, However. the
action plan including (what, when and
monitoring is  not

who) o ensure
provided.
The  physical inspection by the

( ommittee in the same wards ic. 25. 26
and 27 (s done by the Joint Commitice
carlicry indicates improvement. However,
source  segregation  was found o be
lacking and the waste was found be
spilling out of bins at few places.

due o Jdismanthing of roads for laying ol

*movement of waste collection vehicle s
a limiting factor. to follow the waste
collection schedule, till the time water
_and sewer lime laying work is completed.

I
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3.5, Other phservations/fMindings:

e ftwas rg»{m:‘lcd by the Joint Conumitice i its report dated 24/12/2
ay phserved that while MO, Palwal has s
processed and i
iSpose

21000 M1 legacy waste al site under question, another dumy ol
ding site

. at

side at Aflahapur, near bridge has heen created. It was infe toad
‘ o . S informed by ghe
reprosentatives of MC, Palwal that since the villugers are raising objecy,

S jectiony

amd protesting against processing of MSW at the only operational MRF
facitity at Firozpur, all the MSW is heing dumped at this site from August 25,
2021 omvards. Around 10000 MT waste has already been dumped at this site
If this issuc is nol resolved. this site will become another legacy wuste site in

Pabwal”

The ahove site was also visited by the Committee and it was observed that 10000 MT
MSW ohserved earlier at this site has heen removed by MC, Palwal and processed at MRF
Facility. I irozpur. As on date. no MSW exuept some residucs left during lifting the waste.
is lving at this sie ( Photographs attached in Annexure-5).

(Compost pits), leachate collection

® The integrated MSW processing sitc at Fir ing facility for Storage of MSW,

Segregation. material recovery, wet waste p

ete. is not having consent to operate (MSW)'fromy the State Pollution Control Board. MC,

Palwal is required to obtain consent 1o operate (NOC) from HSPCH.

The report of the Committee is being submitted to Principal Scerctary, ULB,
Government of llaryana, through MC, Palwal, for incorporating the findings in
the Action l'aken Report 1o be filed bejore Hon'ble National Green Tribunal,

alongwith report of the compliant of the other points including action for

preparation and filling false report, {urther action 1o be taken Lo comply with the
SWM Rules, 2016 and assessment & recovery ‘of compensation for thc

violations from the concerned violators.

1. Er. Vijay Chaudhary, RO, HSPCH, Palwal__ e

2. Dr. Narender Sharma, Additional Director, CPCB_ 3

N\~
3. Sh. Ashok Rathee, CE, GLB (HQ) Oy =

4. Sh. 1.1 Sharma, CLE MCG rwh)

k3
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To be stituted bearing same No. and date

To,
District Municipal Commissioner,
Palwal.
Memo No: - Tech/NGT/DULB/2022/5194 Dated: 07.09.2022

Subject:  Report of the Committee constituted by W/PSULB to verify the facts
and current status of compliance w.r.t matter in OA No. 391/2019

titled as SND Public School, Palwal vs. State of Haryana & Ors.
%k ok %k 5k %k

In reference to your office letter memo No. 2265/DMC/Palwal/2022 dated
17.08.2022, on the subject cited above.

2. This office vide memo No. Tech/NGT/DULB/2022/4441 dated 09.08.2022,
forwarded the copy of report received from Committee to you with the
request to submit your comments in the matter.

3. Your office vide letter No. 2265/DMC/Palwai/2022 dated 17.08.2022 has
submitted comments,

4. Now, I have been directed by the competent authority to request you:-

i. To ensure 100 % compliance of SWM Rules-2016 and also to regular
monitors the compliance status of SWM Rules-2016 in the
Municipalities under jurisdiction

ii. To ensure 100% door to door collection and segregation.

iii. ~ MC, Palwal may get a study conducted to technically establish the
capacity of equipment installed at MRF facility at site 3, Ferozpur in a

time bound manner.
iv.  MC, Palwal may get an audit conducted from the third party of the

existing composting capacity and future requirement, to ensure
uninterrupted processing of entire wet waste in a time bound manner.

v.  MC, Palwal may apply for the consent to operate to HSPCB for the MRF
facility at Ferozpur at the earliest.

This may be treated as most urgent.

Exek:u e i Engineer,
for Director, Urban Local Bodies,
Haryana, Panchkula.

CC:
PS to W/PSULB for kind information of W/PSULB, Haryana.

PA to W/DULB for kind information of W/DULB, Haryana.
PA to W/CE for kind information of W/CE, HQ.

W=
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F FQ hpeyuse - jﬁ
Fit
b3
Near Commlttee Chowk, Palwal Emall - secymc.palwal@gmail.com
To
Regional officer, |
State Pollution Control Board,
Palwal.
Memo No:- \Q‘{g/ch,P Dated:- 100 .20 32~
Subject:- Regarding submission of documents as required by the team constituted in

NGT case OA No. 391 titled as SND Public School, Palwal V/s State of
Haryana and others

Itis submltted that 2nd visit: by team constltuted was held on dated 20-05-2022 at
Palwal regarding above- case OA No 391 txtled as SND Public School, Palwal V/s State of
Haryana and others. MC Palwal ls,_hereb‘y subm_ltted the evidence documents required by the
team as under:- B v _‘ o o
01- Capacity of Tromel machme- Cemﬁcate of manufacturer is attached
02- Capacxty of Compost plt-%‘rf Compost p;tts thh capac1ty of 1.5 MT each
03- Action Plan for door to door work— Attached
04- TOR and other documents for blo remediation of legacy waste- Attached.

Submltted for your kmd 1nformat10n and cons1deranon please.

EL’)&e/;rtwe Otf ;
N | Municipa{Xo ncil
R Palwal.

Endst No:- (§36 — S /MCP Dated:- 1087 204 5
A copy of above is forwarded to the following for kind information and necessary
action please. : |
- 01-  Director, Urban Local Bodies, Haryana, Panchkula,

02-  Chief Engineer, Urban Local Bodies, Haryana, Panchkula,

03-  District Municipal Commissioner, Palwal.

04-  Administrator, Municipal Council Palwal. \)

-

Executive Offi¢er,

Municipgl Council
Palwai.%yv
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Name of Amaltas Enviro Industrial
Consuitant | Consultants LLP

2925- Basement, Sector -46

Office address | Gurugram 122003

Accredited for

*

%+ Mining of minerals

< Synthetic Organic
Chemicals Industry

< Blo  Medical Waste
Treatment Facilities

% Highways

< Common Municipal Solid
Waste Management Facility

<+ Building and Large |
Construction projects

% Townships and  Area|
Development projects.

Sectoral
accreditation




JUSTIFI PROJECT

As por the EIA notification dated 14" September, 2005, as amended till date, the proposed project falls under the Project / Activity: 7 (i)~ Common. Municipsl Sol

Waste Managemont Facility (CMSWME} under Category B,
To mannge the existing waste Muriipal authority are taking Immediate actions of compostig, MRF and Landhil,
Sanitary Landfiil sies attract the provision of EIA notification 2006: Urnder the SWIM - Rules, 2016, provisions have bean mate to manage old dumps:of MSW,

Recently, Hon'ble NGT atarmud that due to incremental growtivof Municipal Solid Wasts (MSW), these MEW dumps are converting into virtuat mountains, Hon'ble NG

further  directed that every cityitowin should adiere Yo glalise ' of Sehedule-1 of SWM Rules, 2016, Finally, Hon'ble NGT divscted CPCB to propose Standar

As per the NGT orders {attached], It is clesrly mpnfioned on Pade No. 2" leqacy waste Is causing huge damaae to environment. so NGT sald in thelf srders fo facilita

All-the Haryana govt, otders sfter the isstance of NGT orders to compily with the orders is attached as Appandicl,



NEED OF THE PROJECT

“Bio-Mining "It refers to the excavation of old dumped waste and make windrow of legacy waste thereafts
stabilization of the waste through bio-remediation i.e. exposure of all the waste to air along with use of compostin
bio-cultures, i.e. screening of the stabilized waste to recover all valuable resources (like organic fzﬁ&s, bricks, stone:
plastics, metals, clothes, rags etc.) followed by its sustainable management through recycling, co-processing, roa
mmaking ete.
The site is located at Meghpur village, Palwal, Haryana.
The height of the Meghpur village Dumpsite is 1.25 meters, depth is 4.57 meters and total area is about 37,176 84, 1

Acta).
This land is owned by Municipal Council Palwal.
About 18,900 MT municipal solid waste has already been deposited at the site,
At present, the site receivies an estimated of 100 Tons of Municipal Solid Waste {“MSW") per day.
The Authority/MC Palwal proposes to excavate the compacted MSW by using suitable mechanical sieving, separatin
machines or other equipments.
The work envisages economically viable and environmentally sustainable method for Remediation and Reclamation ¢
Palwal site in accordance with the applicable law of SWM 2016,



Y

Description

Waste Generation approx.

Unit

Residential

72.10

TPD

mandis (sabiji, fruit and anaj)

Commercial

9.40

TPD

10.50

TPD

TPD

Religious Place

Street sweeping

TPD

Total Waste Generation

TPD







SITE SLECTION £

S PER SWM RULES 2016

As this is already an existing dump site so no alternative sites were examined and as per the
CPCB guidelines of Disposal of Legacy waste ( Feb. 2019) and SWM rules 2016, the existing

dump site is fulfilling all the site sel
below:-

ction criteria. The details of site selection criteria

$.No. Criteria

Criteria
distance

Available distance from proposed SLF
site.

1 Distance from nearest River

100 meter

| Yamuna River — 17.96 Km in East direction

2 Distance fromy Nearest Pond

200weter

0.87 Km in WNW diresﬂmi

3 Distance from nearest Highway

200 meter

SH-22A: 2.23 Km in East direction
NH-2 (Delhi-Kolkata Highway): 2.74 Km ir
ENE direction

4 Distance from nearest habitation

200 meter

Kakrall Village — 1.05 Km in WNW direction

5 Distanice from nearest Public
Parks

200 meter

Hida Park — 1.81 Kim In ENE direction

6 Distance from nearest Water
supply wells

200 meter

7 Distance from nearest
AirportsiAirbase

20 km

161 Alrport — 4613 Ky in NNW direction







The activities planned in the proposed project include collection, transportation, segregation, treatment .
disposal of municipal solid waste in compliance to the Solid Waste Management Rules 2016.

The pre-processing and post-processing rejects/ inerts shall be handled as per Solid Waste Managemer
Rules, 2016 amended time to time,

The disposal of processing rejects &inerts shall be limited to a maximum of 10 % of total waste quantity.

In this case, the landfilling area of 0.49 acre for segregated wastes and residues is earmarked by Municipa
Council Palwal, which shall be a part of the project site.

The closure of the site shall be according to SWM Rules, 2016 before completion and exit from the project.
There should be inspection of subsidence, cracks and fissures in the top cover to ensure the prompt repair.

Veggtaﬁon should be planted in tfhe/tﬁpf cover and adequate provision for irrigating the plant should b

‘made.

The final cap of the landfill should consist of atleast 5 layers, i.e, gas drainage layer, geomembrane
drainage layer, clay layer and re-vegetation layer.

In order to prevent environmental impacts of the activities as per the Solid Waste Management Rules, 2016
adopt guidelines for development of landfill as per Schedule-l of the said Rules.
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SALIENT FEATURES

$. No.

Particulars

Details

9.1 Acres

2021 (As per NGT Orders)

Power Requirement

Operation Phase : 50 KW - DHBVN

Water Requirement

18 KLD

Total Waste Generation

100 Tonsiday

1.26 Cr




A. Screening

+ Trommel

- Vibrating Screen

» Disc/ Star

B. Handling Equipment
« Loader (Front Load)

« Fork Lifts



$.No.

Description

| plant area (Machinery area)

0.42

office building

0.02

common toilets

0.19

2.7

0.49

0.007

vehicle parking

| 150

windrow area

| 18,000

4.4

-
=

storage area

4,333

1.07

Total Area

37,176.86

9.1




). Volume of waste to be determined through contour survey

5%

Treatment Process

. Local Body {LB) shall make a time bound plan to execute the bio-mining process.

(Total Station Survey) ani

site measurements.

vey of the site has been done and Final Contour level surve

of the shall be done at the completion of work.

. Initial baseline survey has been done (report attached).

Sprinkle the newly exposed surfaces with a composting bio culture solution.

Usually the top layer has several materials in the active biological state. This laye
shall be stabilised through composting bio-cultures, as well as herbal/biologice
sanitizers if found necessary for odour control.

. Waste pickers or labour shall be manually pick out bulky waste.



Local turning of these windrow heaps once a week shall be done until no more volume reduction is observed i
the heaps and no more heat is generated.

Trommels and/or Horizontal Screens or other types of screens for the purpose of screening shall be used,

The recyclables recovered from the bio-mining process shall be sent for recycling as per the quality of the material

Non-Recyclable plastic material shall be sent for road making or to RDF units

The recovered earthy fines shall preferably be used for landscaping or gardening or

Body or the site.

The recyclables like plastic, glass, metals, rags and cloth recovered from the waste during screening shall be sorte:
out and preferably cleaned before szﬁﬂing;tameydmgx industries or as RDF.

The heavy fractions may be sand and gjravei usable for road shoulders or for plinth filling.

There may be some (maximium 10% of i:eztaﬁ left over waste including lumps of heterogeneous nature. The wasti
may be soaked with leachate or hard and difﬁw&t to disintegrate. This waste shall be sent to scientific landfill fo
disposal {near zero residues).






%




Co

PROCESS MANAGEMENT

mward from the top surface, ensure leaving a stable wall of waste with a saf

Space Management- Try to work do
slope of 25 - 30 degrees while you work.

Leachate Management: Channels must be created to lead the oozing leachate rivulets to a lined depression ¢
pond for treatment or for leachate recirculation onto wind-rows as a type of bio culture.

Fire Control and Safety : A bag of textile discards or plastic waste or a ball of oily rags. Earthmover drivers mus
learn to dig in and pluck out these burning balls of fire. Wet soil shall be kept handy to immediately plug th
excavated hole.

Use of Recovered Space : Ensure of no new habitation for up to 500 meters, put up a signboard indicating that use
to ensure public acceptance of the biomining operations, Cleared dumps shall not be permitted for habitation fo
at least 15 years (SWM Rules Schedule 1, H (2). reuse for SWM, open stadia, sports grounds, parks and gardens
parking lots, container yards.

s drainage layers and leachate and gas collection pipes shaﬁbemstaﬂed capping sha!t be done to kaep ou
rain from the landfm Laﬁdi%ﬁ gas captured thwugh pipes shall be flared.
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Pillar No.

Latitude

Longitude

1

77°17°35.89"E

: 28° 9'13.31" ‘N

T7°17'43.10"E

28° 9’549“:4

77°17'38.07"E

23” 9’9,. 18“N

77°17'31.83"E

28° 9'10.08"N

77°17'31.80"E

28° 9"10.06"N

77°17'33.26"E

28° 9'11.69"N

77°17'33.28"E

28° 9'11.70"N

77°17T'34.71"E

28° 9'11.55"N

77°17'34.78"E

e
o

26° 9'11.51"N

77°17'35.84"E
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- Recently monitored/measured dat

BASELINE STUDY - ENVIRONMENTAL BASELINE DATA

ta for the April- June 2021} shall be used for the El/
Report.

As a part of the Environmental Monitoring, the Meteorology & Ambient Air Qaality
Noise, Water and Soil monitoring shall be carried.

Noise Environment
Water Environment

Soil Environment

‘Socio-Economic Environment






Water shall be applied using water trucks, hand held sprays and automatic sprinkle
systems.

2d on disturbed soils.

Limited vehicular movement will be permitt

Vehicle speeds on unpaved roads will be restricted.

Thick green belt will be provided along the internal roads and plant boundary which wil
limit the séread,w':fdﬂﬁ,aﬂdr odour; |

Post closure monitoring of ambient air quality at site should be undertaken as per the
requirements of MSW Rules, 2016.



Domestic sewage generated in construction phase will be disposed off to septic tanl
followed by soak pit.

Quality of groundwater shall be monitored and analyzed against 1S:10500 standards fo
drinking water prior to use.

1,000 L or 1 KLD leachate will be generated in the operation phase.

Leae’h:a%té from the waste tipping areas will be collected separately and conveyed vi;
leachate collection drain.

Leachate will be treated via evaporation pond.

Awareness on optimal water mnsumpﬂmmﬂﬂ be provided to the labourers.

Adequate drainage facilities shall be recommended for landfill area.



Acoustic enclosures, rubber paddings and linings will be provided for all noise producin,

nels, DG sets etc.

equipment’s such as tromn

ot site.

Proper plantation will be done in barrier of projs
Proper maintenance of machineries such as diesel and exhausts silencers, lubrication o
conveyer trolleys, etc.

Working hours of the workers employed in high noise areas will be rotated;

otective wear will be provided to those working ven

Earplugs/muffs, or other hearing pr

-

close to the noise generating machinery



Besign' parameters for facil Iready include impermeable concrete windrow pac
drainage network, leachate collection and treatment system.

Ensure that the surface runoff from paved areas are collected in storm ttJat“er drains an
does not flow to landscaped areas;

it is recommended that the closed landfill should have provisions for HDPE Liner beneat

it to check leachate percolation into soil and ground water.
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No open dumping.

Reduce the reduce the chances of air, water & soil contamination.
Reduce Emission Odour.

ciety 8 will provide safe & hygienic surroundings.

improve the living standard of s

Direct & indirect employment opportunities
Development of project will provide employment opportunity to local skilled, unskilled ¢
semiskilled people during both construction & operation phase.

Indirect employment may also generate during construction phase of project.



7 -

8. No.

Particulars

Capital cost in lacs

Budget in laes
{per Year)

Environmental Pollution control (Air)

water, Soil, Noise etc.)

10.0

0.50

Environment Monitoring

1.5

Occupation

2.0

0.50

Green Belt

7.0

1.0

Total

18.0

3.5




Activity

Capital cost in bacs/Year

Drinking water supply sanitation

0.252

| Plantation in community areas

0.504

‘Rashan distribution

1.008

Sanitisation, Covid awareness

0.504

Health checkup

0.252

Total

2.52







The project should be designed based on the population projections as by Master Plan.

Submit a 10 km. radius map (on survey of India toposheet) showing co-ordinates of project site
national highway, state highway, district road/approach road, river, canal, natural drainage
protected areas, under Wild Life {Protection) Act, archaeological site, natural lake, flood area
human settlements (with population), industries, high tension electric line, pmmiﬂém wini
direction (summer and winter), effluent drain, if any and ponds etc. should be presented an
impacts assessed on the same.

Examine and submit details of alternative technologies viz. RDF shall also be evolved.

Examine and submit details of storm water/ leachate collection from the composted area.

Examine and submit details of monitoring of water quality around the landfill site. Water analysi
shall also include for nitrate and phosphate.



W3
*

LO.
L1.

Examine and submit details of the odour ﬁéﬁtml measures.
Examine and submit details of impact on water bodies/rivers/ ponds:and mitigativ
on.

measures during rainy seas
Submit the criteria for assessing waste generation. Any segregation of hazardous ant
bio-medical wastes.

Submit a copy of the layout plan of project site showing solid waste storage, green bel
(width & length, 30% of the project area), all roads, prominent wind direction
processing plant & buildings etc. should be provided.

Submit a copy of the land use certificate from the competent authority.

NOC from local or nearest airport within 20 km and any flight funnel restrictions.



Lzh

3.

4.

5.

PROPOSED TOR FOR APPROVAL

Submit a copy of the status of ambient air quality and surface and ground water quality

soil type, cropping pattern, land use pattern, papu‘lﬁatin, socio-economic status

“anticipated air and water poliution.

Submit a copy of the topography of the area indicating whether the site requires an
filling, if so, the details of filling, quantity of fill material required, its source ant

transportation, etc.

ils of impact on the drainage and nearb

Examine and submit the det:
habitats/settlements (surroundings).

Examine and submit the details of surface hydrology and water regime and impact o1

the same.
Examine and submit the details of one complete season AAQ data (except monsoon
with the dates of monitoring, impact of the project on the AAQ of the area (including
H2S, CH4).



L7.
L8,

19.
!0 .

'11.

12.

ROPOSED TOR FOR APPROVAL

te management.

Submit a eopyofd’e’taﬂeﬂ plan of wa
Submit the details of sanitary land fill site impermeability and whether it would be lined
if so details thereof.

nit the details of impact on environmental sensitive areas.

Examine and subr

it the details of rehabilitation/compensation package for the projec
effected people, if any.

Examine and subm

Submit Environmental Management Plan and Environmental Monitoring Plan with cost
and parameters.

Public hearing to be conducted for the project in accordance with provisions o
Environmental Impact Assessment Notification, 2006 and the issues raised by the publi
should be addressed in the Environmental Management Plan. The Public Hearing shoult
be conducted based on the ToR letter issued by the anstry and not on the basis o
Minutes of the Meeting available on the

web-site.




24.

25,

26.

5

PROPOSED TOR FOR APPROVAL

, raft EIA; EMP report should be prepared in accordance with the abov
Notification.

R and should be submittec

to the Ministry in accordance with th

Details of litigation pending against the project, if any, with direction /orde
‘against the Project should be given.

passed by any Court of Lav
The cost of the Project (capital cost and recurring cost) as well as the cost toward,
implementation of EMP should be clearly spelt out.

Any further tzlaeriﬁé&ﬂan on carrying out the above studies including amicipétet
impacts due to the project and mitigative ‘measure, project proponent can refer tc
the maodel ToR available on Ministry website
"http://moef.nic.in/Manual/Common Municipal Solid Wastes".
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Alapur, Haryana, India

Alapur, Haryana, india

ah Pearl B o 11, Falwal, Sector 5, Alapur, Haryana
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GARBAGE COMPONENTS DETAILS

CLASSIC MANPOWER & CONSTRUCTION SERVICES

POt NG5 Sector 20/ Earidabsd

Sy

TOTAL
GARBAGE

501 {9%) [INNERT (10%)

WET WASTE (1%}

@

RDF (33%)

PLASTIC (2.5%)

Ve

GATTAL3%)

A

| May-2

M2

o)

363.22

165467

133181

A
Lo

T T

56

COMPOSY
KANCH %] 0% 0F
WET WAST

40.36

4057 .87

%65.211

1663.73

10145

12174

@236.6

381.29

105920 12710

TOEAL

1REIO2S

1108.72] 1233.03

360.91

308.26

4058 3
w2371 razan
123300 10910




SR No

Name of Agency _

Weight in MT

[Rekart

Apr-22

1140

_|Soonya Environmental Solution

980.12 |

Rekart

1220

34.05

s PN e

[Swachh sustable Solution __

Rapidue

640.1

401427




[WEIGHT INTONS _

20!

' ;;o.a,

20

301

804

DATE

. [WEIGHT IN TONS

A

FNB T~ :

26

TENiar 22 R

4.1

21-Mar-22]1

20

. 26-Mar-

31-Mar-22

25

muApr*«ﬁ:.

25




Detail of

58 N@z

Name of Agency

Month

Rakesh Farmer

Sanjay Farmer

Satish Farmer

Narender Farmer
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all: 80108 11211

Sub: - Collection Certificate for P
Dear Sir,

'&mg fg tgi serli LAy 8
s geslty
partnerp JBM Environment

Rasiswmd Mfice: 1
PAN No-~ AAHCR3634H | GST No.~ 0BAAHCR3E34HIZE

Date: 09-06-2022






b

Date:08-08-2022

Executive Office
Municipal Council,
Faiwal

Respected Sir,

We would like to bring to your kind notice that we, Rg;’siﬁne Tezhnaiogiés?vt Lid, have
responsibly collected and disposed 6,40,102 Kgs of Non-recyclable plastic / Post-
consumer multi layered plastic from the District of Palwal, Haryana in the month of
May-2022.

Rapidue Technologies Pvt Ltd on behalf of brand owners/producers to fulfit their extended
producer respongibility (EPR) under the Plastic Waste Management Rules 2016, amended
2018, Plastic waste collected by Shoonya for Rapidue Technologies Pvt Ltd may be allocated to
the brand owners for meeting their EPR targets under the Rules.

Month ‘| Non-recyciable plastic Quantity (kgs)
May 2022 | ea4ni02kg

Thanks and Regards,

s

Akash Ratan Gupta

Rapidue Technologies Pvt. Lid.
#401, Janardhdn Plaza, Lumbini Enclove,
Gachibowli, Hyderabad, Telangana 50003:

CIN: U72300TG2015PTC 101913
info@rapidue.com
www rapidues.com
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T Date:08-06-2022
Executive Officer

Municipal Council

Palwal

Respected Sir,

We would like to bring to your kind notice that we, M/s Shoonya Eﬂvimﬂmenta! Solutions Pyt Lic

has collected ¢,80,120 Kgs of waste of Non-recyclable plastic / Post- consumer multi layered

plasttc on beha!f af clre:utar ‘8ustamab§my Solutions Private Limited (Karo Sambhav) from the
ipal Council i in the month of April & May-2022,

ent Pvt Ltd Sonipat Haryana for

The sa:d quam:ty has if' eh sent to JBM Environment managen
safe disposal as per the PWM rule 2018.

We request you to certify the quantities lifted b
attached

Thanks and Re:
Ishaan Dhingra
Shoonya Environmental Solutions Pvt. Ltd.

ards,

Shoonya Environmental Solutions Private Limitea
A-29, Sector - 30, Noida, U.P. - 201301 / Cantam@s oonyaes.com / www.shoonyaes.com




Fal

irekart.co.in | E: team@rekart.co.in | Missed Cail: 80108 11211

Dm: 29-{35,202:

To,
THE EXECUTIVE C}FF!GEB

Municipal Council, Palwal, Haryana

Sub: - Collection Centificate for Plastic Waste

Dear Sif y

This | smcemfyvmat Rekart Innovations Pvt, Ltd. has Collected Plastic Waste 1140 MT in April-2022 from
mncg?" oy il Palwal, Haryana and dispost 8 material has been channelized to Coo?fowsamg

REKART INNOVATIONS (P) Lfd
Corporate Office: 132, Sector-27, Gurugram — 122009
Registered Office: 1K/72, NIT Faridabad, !»iawana -~ 121001

PAN No:- AAHCREG34H | GST No .~ OBAAHCRBEIAH1ZE | CIN No.~ UIS3000HRIBISPTCDSSBAG | MSME No.~ HRO3D016948




C‘ 5

Mob. : 9812593170
7206514371

Karnawas Rewarl, Bawal Road; Near Shri Kalaka Ji Petrol Pump,ﬁamam {Rewarl) Haryana

tef. NO. ..c.cccorrrernn Date..ii..l?éj&.%m.

-J

Proprietor




CJ’ é

Mob. : 9812593170
7206514371

Karmwaskawaﬂawalkammm%ﬁ etrol imp, Karnawas (Rewari) Haryana

ﬂate;..lr'g& 3;?4*

7




| Mob. : 9812593170
- | | 7206514371

Karnawas Rewari, Bawal Road, Near Shr Kalaka Ji Petrol Pur

np, Karnawas (Rewarl) Haryana

£ NO. ooncirsrersrrinions Bate.*.u..;.ng..[..m,f,.»;..




Mob. ; 981259317
720651437

Karnawas Rewarl, Bawal Road, Near Shri Kalaka Ji Petrol Pump, Karnawas (Rewari) Haryana

zﬁf- NOu ....................... Dat’e«uévu nI %'[i Rrrrtt




860720821

Karnawas Rewarl, Bawal Road, Near Shri Kalaka Jil’m*olPump, Kamm (Rewarl) Haryana

. ,
Refn No. IR RS SRR B AR DT Dateaﬁ-'g&l;wﬁ;nauu




| oo

1, Near Shri Kalaka Ji Petrol Pump, Karnawas (Rewari) Haryana

Knmawas Rewgtig, 3’” a
pate.1512) 2.

e 3

Ref, NO. wissserssanionsssren

. For Rabiya Enterpr
<S4S
Propristor



o |

Mob. : 972815373

was (Rewari) Haryana

M' Mlh ARREERLORN AP RS SRS GEPN mtentuh Aélbgil'”ﬁ:h-no




Mob. : 972815373
8607208214
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